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 CENTRAL ADMINISTRATIVE TRIBUNAL, JABALBUR BENCH, JABALEUR
Original Application No, 653 of 2004
Jabalpurl,'} this the IQ,H" day of NOVemLe:C 2004
Hon'ble Shri Madan Mohan, Jugicial Member

1. Lokesh Pathak, S/o, late &ri Dinesh #
Kumar Pathak, aged about 21 years, R/o,
House No, 1027, New Jagdamba Colony,
Behind Krishi Upaj Mandl, Cherital,
therital Ward, Jabalpur (#P),

2. gnt, Kusum Pathak, Wo. late Shri
Dinesh Kumar Pathak, aged apbout 47
years, R/o, house No, 1027, New Jagdamba
Colony,: Behind Krishi Upaj Mandi,
Cherital Ward, Baldeobag, Jabalpur
GVXP) . . A _ ave Applic a},’lts
(By Advocate -~ Shri Prashant Singh)
Versus
1. - The Union of Ingia, through the
ecretary, Ministry of Defence,
New Delhi, ’
2. The Central Ordnance Depot, through
the General Manager, Khamaria,
Japalpur MP),

3. The Cominandant, Central Ordnance Depot, .
Khamaria, Jabalpur @P), .o Respondents

(By Advocate - Shri S.A, Ihamachikari)

O RDER

By filing this Otiginal Application the applica:l"cs
have claimed the following main reliefs 3

n"(i) +to quash the order 'dtd. 5.7.2004 (Ar}nexuze A-1),

(ii) to direct respondents to forthwith appoint egpp-

licant No, 1 against the post of Store Keeper or any
other suitdble post on compassionate basis "




2. ‘The brief facts of the case are the father of apﬁlicant No.1 Late
Dinesh Kumar Pathak who was employed as Senior Stofe Keeper under
the respondents, died in Hamess on l7.10.2.000. The deceased left behind,
apart from the applicants, one daughter also. There is no earning meniber .
in the family. Applicant No.1 is presently prosecuting his studies of B.A. -
first year whereas applicant No.2 has studied up to matriculation.
Applicant No.2 made an application on 2.1 1.2000 on behalf of applic;ant
No.1 for émployment assistance ﬁnder compassionate‘ grounds. She was
asked to corﬁplete certain fofmaiities which were duly domplied w1th She
was intimated that the c#se of applicant Nb.l for compassiona&
appointmént would be placed before the Selection Committee. However,
no acﬁon has been taken By the respondents so far.l The respondents
issued impugned order dated 20.3.02 (Annexure A3) iﬁtimating thét their
applicatiqn dated '13.2.2001 for compassionate appointment was

considered by Selection Committee and since more meritorious

~ candidates were available, their request could not be acceded to.

However, on 21.5.02 applicant No.1 was called for preliminary test for
the post of Store Keeper by fhe respdndents, but again his candidature was
rejected. Even after the Tribunal pass;ed an order dated 27.1.04 (Annexure
A2) in OA 77/04, the respondents did not place the name of applicant
No.l before the Selection Committee afresh and the respondents
mechanically passed the impugned order without screening the case of
applicant No.1. Hence '_chis OA is filed.

3.  Heard learned counsel for bt;th parties. It is argued oﬁ behalf of the

applicants that the deceased employee has left behind one unmarried

G



daughter and applicant No.1 is 21 years old and ié duly qualified. Hence
he is legally entitled and eligible for compassionate appointment. His
mother had applied for compassionate appointment for her son and ali
formalities required by thé respondents were duly completed within the
stipulafed time. Thg applicants had to repay Rs.S lakhs towards loan taken
by them from various persons so as to meet the medical expénses incurred
in treatment of the deceased employee. The respondents had not coniplied
wifh the directions given in OA 77/04 and they had passgd the impugned
order mechanically without consideringv the facts and contentions of the
applicants.

4. Inreply, the learned counsel for the respondents argued thaf the
family of the deceased had aiready received terminal benefits of the
deceased employee, amounting to Rs.3,30,106/- as DCRG, GPF balancé,
CGEIS and Encashment of leave. Apart from that, the family is being paid
Rs.2300/- plus relief admissible iaer month as family pension. He further
argued that as per the policy on thé subject, requests of compassionate
appointment are to be considered by three consecutive boards that foo
within the ceiling of 5% of vacancies. The case of applicaht No.1 was
consideréd thrice along with similarly placed cases strictly as per the laid
down policy. The applicant could not secure sufficient marks. Hence his
case could not be recommended for compassionate appointment. His case
was finally rejecfed vide orde;' datéd 20.3.2002 (Annexure 'A3).
Subsequently, the applicants filed OA No.77/04 challenging'the aforesaid
order. The said OA was diqused of by the Tribunal with certain

directions. In compliance with the directions issued by the Tribunal in that
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QA, the respondents have passt!ed a detailed, speaking and reasoned order
dated 5.7.04. Hence the responédents have complied with the directions of
the Tribunal. | ﬂ

5. After hearing the leamééad counsel for both parties and a careful
perusal of the records, I find I at an amount of Rs.3,30,106/- has been
paid to the family of the appliceimts as terminal benefits by the respondents
and fhey are also béing paid a|I monthly éension of Rs.2300/- plus relief
admissible. As the respondents éhave the case of applicant No.1 considered

by three separate boards of ofﬂcers and as the applicant could not secure

the required marks, his appllc.atlon for compassionate appointment was

rejected vide order dated 20.3.02. I have perused the impugned order
dated 5.7.04 in which the respé)ndents have complied with the directions

of the Tribunal passed in OA ’i§7/04 and they have clearly mentioned that

the case of the applicapt. was‘

| |
officers and also further mentioned that the case of the applicant has been

considered by three separate boards of

rejected due to non-availability ]‘{bf vacancy and lower position obtained by
him in the merit list. I do notg, find any irregularity or illegality-in the

impugned order passed by the IEL'espondents. The OA has no merit and the
same is dismissed. No costs.
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